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THE DEPUTY CHAIRMAN: I will permit
you Mr. Mohd. Azam Khan. I will permit you.

His name is written because he has already
given notice.

ot wae wwe sggiaa: svawefa T,
sterlt <ft 3 < Re en & 9w uw R IRE ¥
T TR T T 3 2y o and, = T woveh
R HB YRE W ¥

Irgvmafy : s, o fewEe & St
¥ 12 T et < < {39 W dfe | @
waw § dra ifeg)

oft T T SteRpier: R, § e
o W w1 3w § 1 I S hfew fen 8, when,
oA wd = & wf el %Y e @ =nfig,
TS Wi e Tl A g oit f o ol e
7o § R o R wee  Re ¥ e e et
% ¥ 1 frelt F @ ot s g
# o 3t A I ¥ GGHT TRF Y
@ § I T Y A AeEE § WER
o ST e A g

i, w0 weE B v v f vl
9 = w2 TR WER S e fm b
firat o wm & wft of W o et 4 A
it o e Presrgeie wnr weh € o T
e % ¥ A vow e 8 e wEw d
o T frerk § | srae firerd 8 1 e T T
healtoammi= 3 P sramé w7 Wraon WY SR AW R
ramd e Wl WY fer | e, AR oW T
e & ww wr #w, wn wreren w1 @ W
Lok g o K rkeckeod i nienk gk e )
et § ot Ok e el €1 et ot Arolee
sl gt, st P &, #W AR
w §, W T daisaml A B I A W
oo w1 3R gt v i s S fea
fargit & W v @ Ptz =R dd el



. 255  Suicide by

R F T fr R e e @ ari B
g # A @ ¥ F-SA-YERw e W
§ o s &7 $ foq F3 70 2 i w
&a@awaﬁwsﬁiﬁ—mmﬁ%n@‘t
aiE, 5 ANg AR 6 A A HeahaTdo 3
e, 9% sw@an | forar gan § s A S
S e foen, 38 % 7 i@ ), s W@ F
Iufraa 39 & forg foan a1 4 9, s T
3t 6 e | N TN 39 W F T |
FTr 8 T A Wealeomd & R ¥ W
e W 3 9% 9 & § ™I mw @ g,
TH-FEA F T, WA H THA F AT
WEARt 3 F8 iR W R W@ T FE
TR, 9% 9gd 7E W Fod ¥ ) Wedbend TR
TR FY wela we ® R 7@ 3@ W o
wfew 1 58 50 W g e 8 Afey, Wag se
F 3 AE A R AW WD IR Fm
? 7% P e ferdiee w1

e, T fewm RyEs Fem & fh:
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SHRI JIBON ROY: (West Bengal), Madam,
he is influencing the investigations.

SHRI S.S. AHLUWALIA: I am not
influencing the investigations.

And you are not an investigating officer.

SHRI GURUDAS DAS GUPTA: (West
Bengal), Madam, I am on a point of order.

SHRI S.S. AHLUWALIA: There is no point
of order.
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SHRI GURUDAS DAS GUPTA: Madam,
may I make a point/?

SHRI S.S. AHLUWALIA: There is no point
of order during Zero Hour. Let me finish. Then,
you raise the point of order. ¥3¥ o8l W W€
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SHRI GURUDAS DAS GUPTA: Madam, |
have to make & point. You are in the Chair. I
would like you.to react to one thing. The point
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15.CBl is conducting the enquiries. These
ehyuiries are being conducted on the orders of
the Court. Then. how come the hon. Member
knows that delibcrate attempts are being made
to extract confessional statements from the
accused and third degree torture is being done
on them?

SHRI §.8. AHLUWALIA: A hand-written
note was found on Mr. Khandelwal's person.

SHRI GURUDAS DAS GUPTA: Madam,
itis holding of brict. (Interruptions) Itis holding
of brief for those who...

THE DEPUTY CHAIRMAN: Aap bathiye,
you have said enough. (Interruptions)

SHRI GURUDAS DAS GUPTA: Madam,
those are the people who have looted the country
and loated the people's money. (Interruptions)

SHRI §.S. AHLUWALIA: How do you say
that? (Interruptions) Don't say that.

SHRI GURUDAS DAS GUPTA: How do
you know this? (Interruptions) How do you
know this?

SHRI S.S. AHLUWALIA: Don't say that?
Mr. Gurudas Das Gupta, behave yourself.
Unicire; tions) Why did you say that I am
holding a brief? (Unterruptions) 1i is a matter
of privilege. 1 will raise anything 1 like. Bu
how can he say that 1 am holding a brief? Let
him withdraw his words. Let him withdraw his
words, 1 am not holding anybody's brief.
(Interruptions)

SHRI GURUDAS DAS GUPTA: You are
holding someone's brief.

v . (Intepruptions)...

THE DEPUTY CHAIRMAN: Please, order
in the House. (Jnterruptions) One second.
(Interruptions) Just one second, please.

SHRI §.5. AHLUWALIA: Madam, ask him
to withdraw his words,

THE DEPUTY CHAIRMAN: I will. I will,
(Eam)..... o #fsw, @ f A w
..(oaam)... 3 I

SHRIS.S. AHLUWALIA: This is too much.

You are suspecting the integrity of a8 Member.
You are challenging.

THE DEPUTY CHAIRMAN: That is not
correct.
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SHRI MD. SALIM: (West'Bengat) Don't
stretch it too far, Mr. Ahluwalia. (Jnterruptions)

THE DEPUTY CHAIRMAN: Pleasc.

SHRI V. NARAYANASAMY (Pondicherry):
No, no. What does he mean by saying that he is
holding a briet? A Member has got the right to
speak.

THE DEPUTY CHAIRMAN: Let me handle
i, please. Mr. Narayanasamy, please sit down.
(Interruptions)

SHRI §8.5. AHLUWALIA: [ know how
honest you are. (Interruptions)

THE DEPUTY CHAIRMAN: Ahluwaliaji,
please sit down.

SHRI V. NARAYANASAMY: Madam, he
cannot accuse like this. The hon. Member is
‘only bringing it to the notice of the House. How
can he say, "You are holding a brief for those
who are looting the country"? This has to be
decided by the court. (Interruptions) The court
has to decide it. You can't decide it.
(Interruptions) How can you say that the
country is being looted?

SHRI GURUDAS DAS GUPTA: Madam,
the loot is clear. The loot is clear (Interruptions)

THE DEPUTY CHAIRMAN: Just one
TSecond. (Jrterruptions) Please sit down.
(Interruptions) Let me speak. Since you keep
on interrupting. | cannot give my reply or ruling
or direction or whatever you may call it.
(Interruptions) Please keep  quiel.
(Interruptions) Can you keep quiet?

SHRI V. NARAYANASAMY: Madum, he
cannot...

THE DEPUTY CHAIRMAN: Will you keep
quiet, Mr. Narayanasamy?

SHRI V. NARAYANASAMY: That means
we cannot raise it, only Mr. Gurudas Das Gupta
can raise it,

THE DEPUTY CHAIRMAN: | have heard
your point of view and also Ahluwalia's and
everybody else’'s. Mr. Gurudas Das Gupta,
Members come and speak on different issues
in this House. The issues may be controversial,
which is most of the time, or may nat also be
controversial sometimes. But a Member has the
right to put his view.point. Now, he has taken
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the pernussion of the hon. chairman. When he
puts his view-point, how can you suy ihat he is
holding a brief? Itis very unfortunate if anybody
siays that. Tomorrow if you take up an issue,
howsoever worthwhile it is, if one Member who
is opposed to it gets up and says that you are
holding someone's brief, then it is denigrating
the status of an M.P. He made his point.
(Interruptions) Just a minute. We have had
many discussions. Many scams were discussed
in this House. JPCs were appointed. But till
the final result comes, everybody has his own
doubts. as he has his own doubts and objections,
and he raised it. If you also have a doubts and
objections, you can also take the permission of
the hon. Chairman and raise it. But the main
thing is that 1 would not allow any Member to
accuse another Member of holding a brief.
Either you withdraw. these words or I will
expunge them. I am not going to allow such
allegations.

SHRIM.A. BABY (Kerala): Madam, can a
Member say that he is holding a brief-case?

THE DEPUTY CHAIRMAN: Don't make a
joke of it. Mr. Baby, it is a very serious matter.
(Interruptions) Ahluwaliaji, please sit down.
(Interruptions) Just one second. Tomorrow you
may raise an issue and somebody might say that.
(Interruptions) Please, let me he heard. Let us
not create such a precedent in this House that
each and every Member is accused of holding
somebody's brief. Definitely, every Member is
holding his own brief and he has got his own
point of view. You cannot accuse him. Please
don't do this in this House, not when [ am in the
Chair. [ won't permit it. So, please withdraw it.

SHRI GURUDAS DAS GUPTA: Madam, |
only say that I have deep respect for my hon.
friend. But that is not the issue.

THE DEPUTY. CHAIRMAN: No. Please
withdraw.

SHRI GURUDAS DAS GUPTA: If he
argues in this way, that tantamounts to holding
a brief. (Interruptions)

THE DEPUTY CHAIRMAN: No, no. You
withdraw it.

SHRI GURUDAS DAS GUPTA: I didn't
mean it. But if he is hurt, I withdraw it

[RAJYA SABHA]
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SHRI §.S. AHLUWALIA: Madam, ...

THE DEPUTY CHAIRMAN: One minute.
Let me... (Interruptions) :
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SHRI S.S. AHLUWALIA: Madam, [ am not
saying anything. I just want to put the record
straight. I want to read out the submission that
I made to the hon. Chairman and that was
permitted by the hon. Chairman. (Interruptions)

THE DEPUTY CHAIRMAN: No, no. | am
noi allowing it.

SHRIS.S. AHLUWALIA: I submited to the
hon, Chairman, Please allow me to raise an
important issue on AHD Scam. (Interruptions)
...allurements to his men by giving cash rewards
which resulted ... {(Interruptions) that the
investigating officers are framing cases by hook
or crook and using all sorts of third-degree
methods which is against the law of natural
justice and human rights.

Madam, one of the accused preferred to
commit suicide...

THE DEPUTY CHAIRMAN
Ahluwalia, please ...(Interruptions)...

SHRI S.S. AHLUWALIA: rather than face
the third degree interrogation.

The Government must stop this type of
denying natural justice to...

THE DEPUTY CHAIRMAN
Ahluwalia, please sit down.

SHRI S.5. AHLUWALIA : ...accused who
are not yet found guilty. ...(Interruptions)...
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SHRI S.5. AHLUWALIA : 1 was permitted
by the hon. Chairman.

I don't need vyour
...(Interruptions)...

THE DEPUTY CHAIRMAN : #fag so a
P L.

Mr.

Mr.

permission.

t[ } Transliteration in Arabic Script.
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Itis a fight between them. You unnecessarily
create a problem. Please sit down.

SHRIGURDAS DAS GUPTA : What is the
source?

THE DEPUTY CHAIRMAN : You are
nobody to ask the source. The hon. Chairman
must have satisfied himself before giving him
the permission. You cannot ask, what is the
source? ...(Interruptions)... No, my judgement
is very clear. ...(Interruptions)... Please sit
down.

SHRI1S.S. AHLUWALIA : Mr. Gurudas Das
Gupta, don't become a champion.

THE DEPUTY CHAIRMAN : Yes. Mr.
Gurudas Das Gupta, it ts not proper that for
everything you just get up and question the
Member's intention. This is not fair.
~AInterraptions)... No, I am not allowing it.
Now Shri Dipankar Mukherjee.

AN HON. MEMBER : Shri Nilotpal Basu.

THE DEPUTY CHAIRMAN : Yes, Mr.
Nilotpal Basu. If all of you get up together, 1
even forget whether it is Shri Ahluwalia or Shri
Dipankar Mukherjee or Shri Nilotpal Basu.
...{Interruptions)... 1 have told you that I will
call you. Shri Nilotpal Basu.

SHRI NILOTPAL BASU (West Bengal) :
Madam, certain reports have been quoted to
prove that Harish Khandelwal had committed
suicide. The same report also contains a
conflicting version that he might have actually
been murdered. This has been stated by no less
a person than the brother of the person who is
alleged to have committed suicide. Now, my
point is that the CBI is conducting an inquiry
into the fodder scam not on its own. It is
conducting the inquiry under the jurisdiction
ot the court and their investigation process is
being monitored by the court. Therefore, strictly
speaking, Madam, issues and developments
arising out of the investigation process are
basically a sub judice thing. We are witnessing
in this House many times that questions are
being posed about the manner in which the CBI
conducts inquiry. Madam, this ia a very, very
wrong thing because we have to protect the
dignity of the House.

" The people cannot appreciate the fact that
political parties afe giving conflicting views and
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arguing in Parliament in favour or against the
CBI. That does not really protect and uphold
the dignity of Parliament.

Therefore, at this point of time, we should
also be aware of the kind of perception that the
man in the street has about the political process,
about the political persons. The point is that
the investigation is going on and whatever has
to be proved or disproved has to be done in the
court of law. Why do we preempt the rigths
and privileges of the court to spcak out whether
the process of investigation is fair or unfiar,
whether it is violative ol natural justice or not?
Thank you, Madam.

SHRT JAYANT KV'"MAR MALHROUTRA
(Ehrar Pradeshy @ Madam. | associate myself
with the hon. Member.

THE DEPUTY CHAIRMAN : Mr. Azam
Khan.
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THE DEPUTY CHAIRMAN : Sﬁaslriji, 1
know what I am doing. You need not remined
me. I know that he is a Member of this House....
(Interruptions)...
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RE: CASTE CLASHES IN SOUTHERN
DSTRICTS OF TAMIL NADU

SHRIV. NARAYANASAMY (Pondicherry):
Madam, | thank you for giving me this
opportunity to speak. The issue that I am going
to raise is with regatd to the caste clashes that
are occuring in the southern districts of Tamil
Nadu.



